
CEi^TRAt ADMINISTRATIVE TRIBUNAL. JABALPUR BEMCHt DABALPUR

Brioinal Application No» 279 of 2004

Oabalpur, this the 7th day of April, 2004

Hon*ble Shri W’.P . Singh, Uice Chairman 
Hon’ble Shri Madan ftohan, Judicial flember

B#G. Sauant, s/o . Shri Ganpat Rao 
Sauant, aged about 6 0 years, R/o* 
4/ 2 , CSO Colony, Bhadbhada Road,
TT Nagar, Bhopal.

(By Aduocate - Shri Rajesh Patel)

U e r s u s

Applicant

Union of India, Ministry of Home, 
Through the Director General,
SSB (PIHA), Block Uth (East) 
Level-UI, R,K, Puram,
Neu Delhi - 65*

2* Director of Accounts, 
East Block 9 , Level-7, 
R.K. Puram, Meu Delhi* Respondents

O R D E R  (Oral)

Bv f1.P« Sin oh« Vice Chairman •-

By filing this Original Application the applicant has 

claimed the following main relief :

«(A) that the applicant petition be allowed and as 
per the promotion from Field Officer (Armour) to 
Assistant Inspector of Armaments (AIA; dated 26,2*2001 
the applicant is entitled to the pay increment higher 
than F.O* (Armour)*'*

2* The brief facts of the case are that the applicant uas 

promoted to the post of Assistant Inspector of Armament 

with effect from 26*2.2001 . According to t te applicant the 

post of Assistant Inspector of Armament carries greater 

duties and responsibility of importance than that of Field 

Officer (Armour). His grievance is that despite his 

repeated requests for fixation of his P^y at the higher

rate the respondents have not considered his case and his

dated 15 .1.2004  ̂  ̂ .
r e present at ion/is still pending* Aggrieved by this he has

filed this Original Application claiming the aforesaid



I
*  2 *

reliefs*

3'* Heard the iearred counsel for the applicant.

4* In the circumstances, ua deem it appropriate to direct 

the respondents to consider the representation of the 

applicant dated 15.1,2004 (Annexure A-5) and take a 

decision by passing a speaking, detailed and reasoned 

order uithin a period of tyo raonths from the date of 

receipt of copy of this order* Ue do so accordingly* A copy 

of this order alonouith this Original Application be senar 

to the respondents by the applicant uithin 15 days from the 

date of receipt of copy o f this order*

5* Accordingly, the Original Application is disposed of 

at the admission stage itself*

(dadan f^ohan) 
Judicial flember

(fO.P. S i n ^ )  
Vice Chairman

“SA”
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